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e ‘facing disciplinary proceeding pursue

S ,
Qi/////L/// : "to MémQrandum No;S(ZB)/QZ/D(Lab) date

[ uy. m, m ' . _: New Delhi, the 8th July,1993 accom-
ﬁ%i// B . panied by specific charges relating

N to period June,1987. The applicant h:
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o 1e3.94, Heard learned counsel Mr G.k
: 4 zbhatfacharyya on behalf of applicant
ST ' 'Shri A.K.Sinha. Perused the statement
fhis apnlication 18 Im s . ; - ! o .
form and within time. . 1of grievances and reliefs sought for
C. F. of Rs. 50/- q ‘ :in this application. Also heard lear-
deposited vide : : v ned Addl.,C.G.5.C.Mr-A,K.Choudhury.
1
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' : ' Applicant Shri A.K.Sinha is

" filed uritten statement contesting tt
proceeding. Amongst cther grounds-in
‘idefehce, one is on the point of delé§
oF;proceeding in the year 1993 for
. ~ “ithe incident of June,1987. It is
| complained that the disciplinary .

authority appointed inguiring autho-

- e -

<, rity to proceed with the inguiry and
o " appointed presenting officer uwithout
considering the aspect of delay.
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Copy of tﬁe order‘
be furnished to the counsel
of the parties.
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Mp Bhéttacharyya subnits that the

‘quashed on ground of delay,
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entite proceedlng is llable to be

.., Upon hearing counsel of the

'pérties and considering the facts -
and c;rcumstances we do not propose
;to 1nterrupt at this stage, but

'dlrecn the authorltles as under:

" It.is directed that the

inguiring authority,during

the course of inquiry and in

__draulng up report,shall COne=

sider the delay aspect raise

in the uritten statement, an

. the disciplinary. authority

shall also consider this
aspect uhile dispbsing the
disciplinary proceeding, e
further -direct these autho=
rities to dispose of?£he
disciplinary pruceeding with
final order within nine
months from the date,of
receipt copy of this orger.

This application isedisppsec

of with the above direction,




